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REPORT 

I. INTRODUCTION 

1, the Chairman of the Committee on Government Assurance., 
having been authorized by the Committee to present the Report on 
their behalf, present this First Report of the Committee. 

2. The Committee was constituted on the 1st July, 19'17. 

II. SITTINGS OF THE COMMITTEE 

3. The Committee held five sittings on the 8th July, 22nd ad 
23rd August, 7th and 8th November, 1977. At the sittings held on 
the 22nd and 23rd August, 1977, the Committee considered tl:ae 
following items: 

(i) Review of assurances of Fourth and Fifth Lok Sabb. 
pending on the disIolution of Fifth Lok· Sabha; and 

(Ii) Requests from the Government for dropping of three 
assurances 

4. At the sittings held on the 7th November, 1977, the ~ 
mittee heard the representatives of the Ministries of Chemic.lsed 
Fertilizers and .4\griculty.re in cOI1nection with the delay in imple-
mentation of the following three aSliluraDCes:-

(1) Assurance given in reply to Unstarred Question No. 1046 
on the 21st November, 1972 regarding. complaints against 
the Director .. in-Charge of Marketing, 'Fertilizer Corpora-
tion of India; 

(il) Assurance given to supplementaries on StM'red Question 
No. 307 on the 13th March, 1973 regarding charges of 
corruption agablst the 'Managling Director and. Director 
of . Production, Fertilizer Corporation of India; and 

(iii) ASIUl'&nee given in reply to U~, Question' No . .J483 
on the 28th. Mareh, 1976 l'8fudiDg auetion of damaged 
.seeds by National Seeds Corporation. 

(S. Nos. '1, 8 aDd 26 of the Annexure'to Minutes of'Second SIt-
ting held on 12Dd Auguat, 19'7'7.) 

. The Committee will give tlietr .. r ...... 1neOIBnNII .... 
on thete illues to tbetr next Report. 
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5. At their sitting held on the 8th November. 1977, the Com-
mittee considered their draft First Report and adopted the same. 

6, The M!nuteJ of the aforesaid sittings of the Committee which 
contain the conclusions arrived at by the Committee on the above 
matters are apptended to and form part of this Report. 

Cases where the Committee found it necessary to make obser-
vations or recommendations are dealt with as under:-

m. REVIEW OF ASSURANCES OF FOURTH AND FIFTH LOK 
SABHA PENDING ON THE DISSOLUTION OF 

FIFTH LOK SABRA 
7. During the Fifth Lok Sabha, 7939 assurances were called out 

from Part I and II Lok Sabha Debates to be implemented by the 
Government, Out of these, 7893 assurances have sinCe been imple-
mented, leaving a balance of 46 assurances still to be implemented. 
These figures take into account the latest statements of implemented 
assurances, laid on the Table of Lok Sabha by the Minister of Parlia-
mentary Mairs on the 4th August, 1977. Out of a tortal of 573 
pending assurances pertaining to Fourth Lok Sabha selected by the 
First Committee (1971-72) of Fifth Lok Sabha for being pursued 
further, 571 assurances have since been implemented leaving a ba-
lance of 2 assurances yet to be implemented. 

8. According to the well established parliamentary practice, the 
assurance given by the Ministers on the floor of the House which re-
main pending implementation by Government qO not lapse on the 
dissolution of the House. 

9. Due to the dissolution of Fifth Lok Sabha on the 18th January, 
1977. the Committee on Government Assurances (1976-77) ceased 
to function from that date and, therefore, could not review the 
pending assurances of Fourth and Fifth Lok Sabha. These assuran-
ces have now been reviewed by t.he prf'sent Committf'e, 

10. At their sittings held on the 22nd and 23rd August, 1977, the 
Committee reviewed 46 pending assur'lnct'S pertaining to FO'..l!'th 
and Fifth Lok Sabha (details given in Annexure to Minutes of the 
sitting held on the 22nd August, 1977). 

11. The observations or recommeadations of the Committee in 
respect of each case have been given under the relevant item of 
the Minutes of the Sittings held or. tbe 22nd and 23rd August, 1977. 
Coblliderinl the reasons adnnred by the Government the Com-
mittee agree to ~ant extension nf time In certain calles u"to the 
period mentioned under the relevant item ill those Minutes. The 
Committee trust that the MinistriesfDePartmenta concerned will 
ensure implementation of these as!lu"ances by the extended dates 

,approved by the Cemmittee. . 
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12. The Committee in partieulal' desire that the two ~nding 
.... urances of Fourth Lok Sabha rf'latinK to a proposal for extendiLg 
voting right to elementary sehool teachers in eIeetlon to Legislative 
Councils and pro~ for l."ulation recRrdinr pub1ie tnl!lt! res-
pectively pending since 1169 should be implemented by tbe 31st 
December, 1977 as decided by the Committee. 

13. Subsequent to the review of the pending assurances of Fourth 
and Fifth Lok Sabha (details give!l in Annexure to Minutes Clf the 
sitting held on the 22nd August, 1917) by the Committee at their 
sittings held on the 22nd and 23'"d August, 1977, requests !It'f"king 
further extension of time for the implementation of certain aEU-
ranees at Serial Nos. 16, 21, 22. 27, 30, 31, 3Z, 3'3, 34. 35, 36, 37, 38, 
39, 43, 45, and 46 of the said Ann('xllre have been received (detaiJs 
given in Appendix-I). In the case of Assurances at Serial Nos. ~1, 22, 
27, 28, 30, 31, 3Z, 33, 38 and 39, the period of extension sougllt lor 
has already expired. 

14. The Committee trust that tbe assurances, period of f!xtf'nsion 
of which sought for has already ell:l1ired, would be ImplemenW by 
the Govemment expeditiously without seekinr further extension 
of time. In the case of assurances nt Serial Nos. 16, 28, 34, 35, 36, 
37, 38. 43, 45 and 46, the Committee desire that these assurances 
should be implemented by the promised dates as shown in 
Appendix I. 

15. While reviewing the pendin~ assurances of Fifth Lok Sabhd, 
the Committee have come acrosl!l many eases (Sl. Nos. 14, 19. 20, 28, 
30, 31, 33, 38, 39, 41 and 42) where no extension of time for imple-
mentation of the assurance had be~n sought from the Committee 
·despite the fact that the prescrih.,d period for implementation had 
already been over. Nor had the Committee been informed .tout 
the progress made in the implementation of those 8Ssuranre8. III 

this connection, the Committee would like to invite the attention of 
Ministries/Departments to their pulier recommendations containcJ 
in para 43 of the 11th Report (5th Lok Sabha) presented to tbe 
House on the 22nd April, 1975. para 12 of their 15th Report ~5'h 
Lok Sabha) presented to the HOUse on the 4th February, 1976, and 
para 15 of their 16th Report (Stb Lok Sahha) presented to tbe 
House on the 19th May, 1976. 

16. The Committee, therefore, reiterate that-
(1) Due importance and attention should be given by th,. 

Ministries to dae timel,. impiel1IentatioA of a'~urlm('es 

pven ... tJae 1001' of the liOU60. 
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(ii) The Committee should he kept informed of the p~ogrds 
made in eoUecthag the informatleb in iinplementillg. the 
assuranees auddle reasou .. ter delay anticlpated li~for(' 
the expiry of the prescribed peltiod. 

(tii) Extension of time should lit: 8oughtfrom the Com"1littee, 
where neeessary, giving detailed reasons, well before the 
due date for implementatioD. 

The Committee also desire that the speeial eells in the Ministries 
responsible for attending to work of implementation of assuranees 
should keep a eareful note of the reeommendations/obser\"8tions 
made from time to time by the Committee for eomplianee. 

17. At the time of reviewing the p'ending assurances, the Com-
mittee came across a case in w}-lJr.h ~hey would like to draw special 
attention. This case is dealt with in the following pAra~ranh 
(paras 18-19), 

18. The assurance at S1. No. fi (details given in Ann .. xure to 
Minutes of the sitting held on the 22nd August, 1977) which relates 
to the introduction of a comprehensive Industrial Relations Bm is 
pending implementation since Augu"t, 1972. The Government have 
""'equested for further extension of time upto the 31st DecembPr, 197'1 

'}r the implementation of this a.s;;urance. During the ~OUl'se of 
t'f!view of this assurance at the sitting of the Committee held on the 
22nd August, 1977, a Member of the Committee brought to the notice 
of the Committee that Tripartite meetings were being held for this 
purpose. This information had not been given to the Committee 

18. The Committee would like to stress that all the Minil§tries/ 
Departments of the Government should keep the Committee tnfonn-
ed of the developments, from time to time, in regard to the pendiftg 
eues of assuranees as already reeoOl1DeDded by them. vide pera 
15 of their 18th Report, 5th Lok Sttt,ha, pl'esented to the KOU1le on 
the 19th May, 1976. 

20. During the course of review of the pending assurancp<, of 
Fifth Lok Sabha, the Committee nr"lti('ed that in the \.-a~e of cPl'tai:'l 
assurances, information from mosr of the State Government~ hod 
been received by the Government in connection with the tmplemp n-
tation of these assurances, but this information had not been laid 
'" the Table so far. 

11. The Commlttee teltwate tflelr ea!fier o ....... tlOlDa tontaiDed 
ill para 30 of their 13th Itepori (5th L61t. 8a"') 'Preseated to the 
Boase OD the 11th JldI1I8yY. 1.76 tll.t the information readn~ avan-
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able with the Government should be laid on the Table of the Bouse 
in putia. fulfilment of the asSllrnn(,c at the earliest OIIportunit.\'. 
The rest of the information as and when available .ho\lld be laid On 
the Table of the House thereafter as IIOOn 'aspossible. 

22. The Ministries should take careful note of such observlltioiJr-1 
recommendatioDtl repeate'ly made by tbeCommittee in .h"'r 
Reports. 

IV. REQUESTS FROM THE GOVERNMENT FOR DROPPING OF 
THREE ASSURANCES 

23. The Committee have considered the requests madp. bv tne 
Government for dropping of the folloWing three assurance~:'--

(1) Assurance given in reply to Unstarred Question No. 149:.. 
on the 25th August, 19'j'6 regarding States' reaction (,n 
participation in All IncHa Health Service; 

(2) Assurance given in reply to Unstarred Question No. 2039 
on the 30th August, 1976 Iegarding First Irrigation Minh,-
ters' Conference; and 

(3) Assurance given in reply t~ Unstarred Question No. 566 
on the 15th June, 1977 rf:gaIding price of power tiller. 

24. The Committee perused the reasons advancer{ by the Gov-
ernment for dropping of the asslIrsnC'E' mentioned at the Serial 
No. (1) &bove. The Department of Personnel and Admlnlstrptive 
Reforms had represented thro~h the Department of Parliltmer.181 v 
Affairs that a statement was laid on the Table of the Lok Sacha on 
the 25th August, 1976 which indicated the position at that time ",bout 
the creation of the Indian Medit;:el and Health Se~ and the 
comments thereon of the State Governments. It was stilted intel 
alia that Governments of AJiaam, Punjab, Mahall'ashtra and Tamil 
Nadu were sttill reconsidering the matter and reply from the 
Governm~nt of Jammu and Kashmir was awaited. It was also 
stated thflt efforts were continuing to ~rsuade the dtnentinp, State 
Governmf!nts to agree to particltlatl' in the ~rvice. 

25. The Department of Personnel and Administrative Reforms had 
further represented that the reply given by the Minister of State 
in the Department of Personnel and Administrative Reforms on tt:e 
25th August, 1976 was purely factual in regard to the conStitution of 
the Service and that the Question did not· seek any ~ or 
Bmlrance regarding the time to be taken in receipt of the reply 
.from the Government of Jammu and Kashmir. 
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26. The attentioh of the Commltte: was also invited to the ~eply 
.given to LDk Sabha Unstarred Question No. 4966 on the 21th July, 
1977 on the subject wherein it had been stated that the Government 
had not yet taken a flnal view in tht! matter. 

27. In view of the l'e8S0Ds advanced by the GOverDmeDt, the 
Committee apee to drop the ... uranc.e. 

28. The Committee have considered the reasons advanced by the 
Government for dropping of the assurance mentioned at Senal No. 
(2), under para 23, above. The Mini!1try of Agriculture and Irriga-
tion had represented in a note tv the Committee throu~h tbt' De-
partment of Pall'liamentary Affairs that the collection of information 
in respect of this assurance was a lengthy process and time cotn-
surning. It was likely that States might take considerable time in 
supplying the information. The Ministry had further represented 
that Government had stated only the factual position as it obtained 
then and had no intention to give any assurance. 

29. After considering the reasons advanced by the Goverument, the 
Committee agree to drop the assurance. 

30. The Committee have perused the reasons advanced by 
the Government for dropping of the assurance mentioned at Selial 
No. (3), under para 23, above. Tht: '~J[~nistry of Industry had ,.tated 
in a note submitted to the Committee through the Department of 
Parliamentary Affairs that the anSwer to part (c) of the q11estion 
given on the floor of the House was only by way of eluctdlltion to 
high-ligfit the efforts being made by the Government and it was not 
the intention of the Government to give an assurance. The Mi.nistry 
had further represented that Government was constantly reviewing 
the price structure of differen, range of power tillers ~iug "T}S.I.n'l-

factured in the country. All-ovt efforts were being made to hring 
down the prices of power tillers. The Ministry had also stated that 
recently Government in the Cer1;r al Budget presented to Parliament 
had proposE'd. to exempt power tiller!'. from the levy of general excise 
duty of. 1 per cent. 

31. ConsideriDc the reasons advanced. by the Governmt'nt. the 
COlDlllittee apee to drop the as'i~t'l'nCf\. 
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V. POSITION OF PENDING ASSURANCES PERTAINING TO 
FOURTH, FIFTH AND SIXTH LOK SABHA 

32. A statement showing the pcsition of assurances perta.inin~ to 
Fourth, Fifth and Sixth Lok Sabha pending implementation bv the 
Government as on the 24th August. 1977 is given at Apper.aix-U. 
The Committee would like the MinlstriesjDepartments concerned to 
make earnest efforts to implement expeditiously all the assuntnces 
of Fourth and Fifth Lok Sabha \vbich have been pendin, for a 
considerable period of time. The Committee would also like to 
urge upon the MinistriesfDepartments concerned to make every 
endeavour to implement the pendine assurances of First and Seco.,d 
Sessions of Sixth Lok Sabha as early as possible. 

NEW DELHI; YAGYA DATT SHARMA, 

November 8, 1977. Chairman, 
Kartika 17, i899(Sakilj. Committee on Government Assurances. 



MINUTES 

First Sittillg 

The Committee sat on Friday, the 8th July, 1977 from 15.00 hours 
to 16.00 hours. . 

PRESENT 
Shri Yagya Datt Sharma-Chairman. 

MEMBERS 

2. ShI'i Ram Kanwar Berwa 
3. Shri Kunwar Mahmud Ali Khan 
4. Shri Chaudhary Motibhai 
5. Shri M. V. Chandrashekara Murthy 
6. Shri K. A. Rajan 
7. Shri Saugata Roy 
8. Shri Sher Singh 
9. Shri Mritunjay Prasad Varma 

SECRETARIAT 

Shri K. D. Chatterjee-Chiej Exammer of Questions. 
Shri S. N. Khanna-Senior Examiner of Questions. 

2. At the outset, the Chairman welcomed the Members and gavE!' 
a brief account of the origin, functions and working of the Committee 
on Government Assurances (Annexure). 

3. The Chairman informed the Committee that the number of 
pentling assurances which remained to be implemented was ve", 
small. The Chairman commenden the good work done by the pre-
vious Committees of Fifth Lok Sabha and their Chairmen. 

4. The Committee suggested that the Department of Parliament-
ary Affairs should be asked to take up with the concerned Ministries! 
Departments the question of expeditious implementation of all the 
pending assurances of Fourth and Fifth Lok Sabha. 

5. The Chairman suggested that priorities should be given to 
subjects Uke agriculture, rural development, incentives io farmers, 
unemployment, facilities for drinking water, development of cottage-

8 
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industries, rural health programme, overhauling of educational sys-
tem, uplift of Harijans etc. at the time of reviewing the ptending 
assurances . . 

6. The Committee then considered their future programme of 
work and decided to meet on Monday, the 22nd August, 1977 at 
15.00 hours and on Tuesday, the 23rd August, 1977 at 11.00 hours to 
review the assurances of Fourth and Fifth Lok S9bha pending on the 
dissolution of Fifth Lok Sabha and other matters. 

The Committee then adjourned. 



ANNEXURE 

(Vide para 2 of Minutes dated the 8th July, 1977) 

Inaugural Address by the Chairman (Shri Yagya Datt Sharma)~ 
Committee on Government Assurances, Sixth Lok Sabha (1977-
78) at the First Sitting of the Committee on July 8, 1977. 

Friends, 

I am very happy to welcome you to this First Sitting of the Com-
mittee on Government Assurances. 

2. As most of us are new to the Committee, I would like to give 
at the outset a brief background of the scope and functions of the 
Committee on Government Assurances. 

3. As you are aware, while replying to the questions or supple-
mentaries thereon or during discussions on Bills, resolutions, motions, 
etc. Ministers at times give some assurances or make promises to-
furnish relevant information to the House later on. In order to watch 
the implementation of such assurances on behalf of Lok Sabha, the 
Committee on Government Assurances was first constituted by the 
Speaker on the 1st December, 1953. 

4. Prior to the constitution of this Committee, it was left to each 
individual Member to keep a watch whether assurances or promises 
given by the Ministers on the floor of the House had been imple-
mented. 

5. The appointment of such a Committee has helped to keep a 
vigil in the matter. 

6. The main functions of this Committee, as outline in Rule 323 
of the Rules of Procedure and Conduct of Business in Lok Sabha, 
are to scrutinise the assurances, promises, undertakings etc., given 
by Ministers from time to time on the floor of the House and to 
report on:-

(a) the extent to which such assurances, promises, undertak-
ings etc., have been implemented; and 

. (b) where implemented, whether such implementation has 
taken place within the minimum time necess8:t:y for the 
purpose. 

10 
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7. The Committee of the First Lok Sabha laid down in May, 1954 
a Standard List of expressions or forms of statements which should 
be treated as constituting assurances, undertakings etc., given by 
M1nisters on the floor of the House. These are appended to the 
Brochure entitled "Committee on Government Assurances Func-, 
tions and Procedure", a copy of which has already been circulated 
to all the Members of the Committee. Besides laying down the 
standard forms, the Committee has also framed detailed Rules of 
Procedure for their internal working. These internal rules were 
adopted by the Committee at their sitting held on the 16th Maa'ch, 
1960 and approvecl by the Speaker. A copy of these rules has also 
been circulated to Members of the Committee for their guidance. 

8. The Committee has laid down the time-limit of three months for 
the implementation of assurances. If Government fc-resce any diffi-
culties in implementing any assurance within the stipulated period 
of three months, they have to approach the Committee for extension 
of the time-limit. 

9. I would now explain in brief the role of Department of Paa'-
liamentary Affairs which acts as a coordinating agency between the 
Ministries/Dep'artments of the Government of India and the Com-
mittee to ensure prompt implementation of assurances. 

10. The Department of Parliamentary Mairs examines Debates 
Part I and Part II and culls out assurances given by Ministers in the 
House. The statements of assurances culled out are sent to Lok 
Sabha Secretariat within a week of the dates to which they,relate. 
The Lok Sabha Secretariat also examines Debates in order to mark 
independently those replies or the statements of Ministers which 
constitute assurances. The Statements of assurances received from 
the Department of Parliamentary Affairs are checked with the assu-
rances marked in this Secretariat and those assurances, which are 
of sub.$tantial character but have not been culled out by the Depart-
ment of ParJiamentaTY Mairs in their statements, are referred to 
them for being treated as assurances. 

11. On behalf of the various Ministries or Dep'artments of the 
Government of tndia, the Minister of Parliamentary Mairs lays on 
the Table of Lok Sabha from time to time statements showing action 
taken by the Government in implementation of aSsurances. These 
statements are examined by the Lak Sabha Secretariat in terms of 
Rule 323 of the Rules of Procedure. Each of the assurances as do 
not appear to have been implemented satisfactorily are placed before 
the Committee for further directions. 
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12. During the Fifth Lok gabha, as a result of review of pending 
assurances from time to time, the CQmmittee came to the conclusion 
that it was necessary to take evidence of the representatives of 
various MinistriesJDepartments where necessary, to enable the Com-
mittee to go deep' into the reasons resulting in delay in implementa-
tion of assurances in specific cases. Accordingly, the Committee 
heard the representatives of several Ministries/Departments from 
time to time in connection with selected cases of delays in implemen-
tation of assurances and thereafter made suitable recommenda,tionsj 
observations with regard to those matters in its Reports which were 
presented to the House. This procedure of examining witnesses of 
Ministde$ etc. had a salutary effect in speeding up implementation o,f 
the assurances and thus reducing the number of pendio~' assurances. 

13. Here are some figures, which would give an indication of the 
work to be handled by this Committee. 

(i) Out of a total of 573 pending assurances pertaining to the 
Fourth Lok Sabha which were selected by the First Committee 
(1971-72) of the Fifth Lok Sabha for being pursued further, 571 assu-
rances have since been implemented as on 23-6-1977 (when the last 
batch of statements of implemented assurances was laid on the 
Table), leaving a balance of 2 assurances still to be implemented. 

(ii) During the First to Eighteenth Sessions of the Fifth Lok 
Sabha (March, 1971 to November, 1976), in all 7939 assurances were 
culled out. Out of these, 7884 assurances have since been implemen-
ted as on 23-6-1971, leaving a balance of 55 pending assurances. 

14. According to the past practice, all the pending assurances of 
Fourth and Fifth Lok Sabha will have to be reviewed by the Com-
mittee and only those assurances which are of substantial character 
and of considerable importance will be selected for being pursued 
further and the rest will be dropped. 

15. Before I conclude, I would urge upon you to take an active 
interest in the working of this Committee. We shall continue to 
maintain the happy and well established tradition of working in a 
spirit of mutual cooperation and rising above party affiliations on the 
Committee with a view to aNive at unanimous decisions, as far as 
possible. on issues coming up before the Committee. 



MINUTES 

Second Sitting 

The Committee sat on Monday, the 22nd August, 1977 from 15.00 
)hours to 17.30 hours. 

PRESENT 

Shri Yagya Datt Sharma-Cha.irman. 

MEMBERS 

'2. Shri Ram Kanwar Berwa 
3. Shri Ram Prasad Deshmukh 
4. Shri S. Nanjesha Gowda 

'5. Shri N. P. Kesharwani 
6. Shri Kunwar Mahmud Ali Khan 

. 7. Shri Chaudhary Motibhai 
8. Shri M. V. Chandrashekara Murthy 

,9. Shri K. A. Rajan 
10. Dr. R. Rothuama 
11. Shri Saugata Roy 
12. Shri P. M. Sayeed 
13. Shri R. V. Swaminathan 

'J.4. Shri MritunjayPrasan Varma 

SECRETARIAT 

Shri K. D. Chatterjee-Chief Examiner of Question.. 
Shri S. N. Khanna-Senior Examiner of QueBtiom. 

"2. At the outset, the Chairman informed the Committee that 
'Shri Sher Singh, a member of the Committee has been appointed as 
'Minister of State in the -Ministry of Defence in the Central Govern-
ment. The Committee decided that a communication should be sent 
10 Shri Singh on behalf of the Committee by the Chairman felicitat-
Ing him on his elevation to the post of a Minister. . , .' . .' , ~ . . 

3. The Committee then proceeded to take up consideration of 
'l/[emorandum No.1. 

13 
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Review of assurances ot Fourth and Fifth. Lok Sabha pending Oft the 

dissolution of Fifth, Lok SabluL 

MEMORANDUM NO. 1 

The Committee took up tor con~deration Memorandum No. 1 
(Serial Nos. 1-17) for the purpo'Se of reviewing assurances 01 Fourth! 
and Fifth Lok Sabha pending on the dissolution of Fifth Lok Sabha 
(details given in AnnexUll'e1. 

The observations or recommennations made by the Committee· 
seriatim on S1. Nos. I to' 17 of pending assurances are as under:-

Sl. No. I.-The Committee were informed that the Ministry of' 
Law, Justice and COmPIJny Affairs have sent the fonowing note to 
the Committee through the Department of Parliamentary Affairs 
(vide their U.O. dated 13-5-77) seeking~urther extension of time 
up to the 30th September, 1977 for implementation of the assurance: 

"The proposal for extending voting right to elementary school 
teachers in election to Legislative Council to which the' 
assurance under reference rerates is being examined in' 
consultation with the Miniitries- concernea. Some more-
time is likely to' be required for tak~ng a decisiOn on the: 
proposal." 

The Committee agreed to grant extension up to the 30th Septem-
ber, 1977 as requested and desired that its implementation should be 
expenited. 

Sl. No. 2.-The Committee were apprised that the Ministry of" 
Law, Justice and Company Affairs have forwarded the following 
note to' the Committee through the Department of Parliamentary 
Affairs (vide U.O. dated 29-11-76) seeking further extension of tIme 
up to the 31st December, 1977 for implementation of the assurance:-

"The proposal for legislatiOn regarding public trusts, to whi,ch' 
the assurance under reference is linked has been referred' 
to the Law Commission. The Law Commission lias not', 
presented Il'eport on the subject. It is understood that the· 
Commission is busy with conSideration of mo;re urgent 
items. After presentation of repo-rt by the Commission,-
the Government is Dtel,. to' take some time to examine the 
report of the Commission and implement the recommen~ 
dations to the extent they may be found acceptable. There-
fore, it may be impossible to implement the assurance~ 
under reference in the neal%' future.'" 
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The Commi~tee aweeci to Sl:ant ext~nsion uP. to the 3~st. p~
ber, 197"1 as requested and desired that the assur~ce be ilnplemen~ 
by the extended date. 

8l. No. 3.-The Committee were informed that the Ministry of 
Law, Justice and Company Affairs have IYUlt, tpe f~~g pe~st 
to the Committee througb the OepartJDent of ParJ.iap:u~ntaty ~aks· 
(2).icie their U.O. dated 3()"5-77) fOr grant of extension of time 
up to the 31st October, 1977 for implementation of the 881urance:-

"The proposal for extending voting right to primary teachers 
in elections to Legislative CounciL to wh1chthe aQUrance 
under lI'eference relates is being examined in consultation 
with the Ministries concerned." 

The Committee agreed to grant extension up to the 31st October, 
1977 and ciesired that the assurance should be implemented by the 
extended date. 

Sl. No. 4.-The Committee were apprised that the Ministry of 
Law, Justice and Company Affairs have forwarded the following nQlte 
to the Committee through the Department of Parliamentary Affairs 
(vide their U.O. dated 7-2-77) seeking further extension of time up 
to the 31st December, 1977 for implmentation CIf the auurance:-

"The question of reducing the voting age raises l1lal\y practical 
problems due to the enormous hw:ease of the electorate 
which would result kom such a measure. The State 
Governments who haVe been consulted in the matter are 
sharply divided in th~ir opinion. There a!e many aspects 
of the matter which required' careful study. In view of 
the elisso'lution of theLok Sabha, this can be taken up only 
after the general elections are over." • 

The Committee agreed to grant extension up to the 31st December, 
1977 and desired that the assurance be implemented by that date. 

Sl. No. 5.-The Committee were apprised that the Ministry of 
Labour have sent the following request to the Committee through 
the Department of Parliamentary Affairs (vide their U.O. datect 
24-5-77) seeking further extension of time up to the 30th November, 
1977 fOIl' implementation of the asSUrance:-

"The proposed amendments to the· Employees Provident Funds 
and Misc. Provisions Act, 1952 relating to the assurance in 
question are stilI under consideration. It will take some 
more time to' finaUse the iINe." 
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.. 'The Committee observed that the implementation of the a~urance 
had already been delayed conSiderably. The Committee agreed to 
grant extension up to the 30th November, 1977 and desired that the 
asSU1'ance be implemented by that date. 

Sl. No. 6.-The Committee were informed that the Ministry of 
Labour have sent the fo'liowing note to the Committee through the 
Department of Parliamentary Affairs .(vide their U.O. dated 4-5-77) 
seeking further extension of time up to te 31st December, 1977 for 
implementation of the assurance:-

"Till now this Ministry has not been able to finalise the Com-
prehensive Industrial Relations Law because of the diver-
gent views of the different Ministries. Government con-
sidered the proposals of this Ministiy including the draft 
Comprehensive Industrial Relations Bm but deferred fur-
ther consideration of the proposals. It is en account of these 
reasons that the assuranCe has -remained unfulfilled and 
continues to be so. 

The whole question of having a comprehensive law on indus-
trial relations or making essential amendments in the 
existing industrial relations law ~ under review. The 
Labour Minister has held a Conference of all the State 
Labour Ministers on the 20th April, 1977. This Ministry is 
also considering the question of holding the Indian LaboU1' 
Conference early next month. After these deliberations, 
the future course of action on this subject would be 
finalised." 

A Member mentioned to the Committee that Tripartite meetings 
were being heln for this purpos~. The Committee desired that all the 
Ministries/Departments of Government should in all penning cases 
of assurances keep the Committee informed of the developments 
from time to time as already recommended by the Committee vide 
para 15 of their Sixteenth Report, Fifth Lok Sabha presented to the 
House on the 19th May, 1976. 

The Committee agreed to grant extension up to the 31st December, 
1977 and desired that the assurance should be implemented by the 
extended date. 

s1. Nos. 7 and B.-The Committee were apprised that the Ministry 
of Chemicals ami Fertilizers' have 'I'equested through the Department 
of Parliamentary Affairs (vide two U.Os. dated 4-5-1977 and 24-5-77) , 
for grant of further extension of time up to the 30th September, 1977 
for implementation of these assurances. The Committee were 
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further informed that in the case of assurance at 81. No.7, Report of 
C.B.I. investigation into certain marketing transactions was under 
consideration (DPA U.O. dated 21-2-1975). 

As regards assurance at 81. No.8, the CQlmmittee were informed 
that the CBI, who had taken up the investigations in the matter had 
submitted an interim report. The investigation had since been 
completed by the CBI and a brief report ~ of their findings 
had also been submitted to the Government, which was under consi-
neration (DPA) U.O. dated 18-7-1974). The Committee were 
further informed that this assunnce had been partly implemented 
vide statement laid on the Table of the House on the 9th January, 
1976. 

The Committee agreed to grant extension up to the 30th Septem-
ber, 1977 in both the cases. The Committee, however, observed that 
these assurances had been pending for a very long ijme and such 
delays adversely aff~t not only the staff and officers involved but 
others also pending finalisation of the cases. In such cases, the 
investigations should be completed as quickly as possible and the 
results communicated to the House at the earliest opportunity. 

Sl. Nos. 9, 10 and 1l.-TheCommittee were informed that the 
Ministry of Home Mairs have ~uested through the Department of 
Parliamentary Affairs (vide three U.OS. dated 14-7-77, 11-7-77 and 
14-7-77 respectively) for grant of further extension of time up to the 
30th September, 1977 for implementation, of these assurances. The 
Committee agreed to gJrant extension as requested in all the three 
cases and desired that the implementation of these assurances should 
be ensured by that date. -

Sl. No. 12.-The Committee decided to pursue this assurance and 
desired that information relating to some of the then Ministers which 
was peneling should be collected ~nd laid O'D the Table of the House 
expeditiously. -

Sl. No. 13.-The Committee were informed that the Millistry of 
Ap-iculture agd Irrigation have requested tha'ough the Department 
of Parliamentary Affairs (vide U.O. dated 1-6-77) for grant of 
further extension of time up to the 31st October, 1977 for implemen-
tation of the assurance. fhe Committee agreed to grant extension 
and desired that the asSlm'anee be implemented by the extended date. 

Sl. No. 14.-The Committee were informed that the last request 
seeking further extension of time up to the 31st December 1976 for 
implementation of the assurance had been recef'Ved from the' Ministry 
of Commerce through the Department of Parliamentary Mairs (vide 
U.O. dated 10-11-76). The Committee observed that the period of 
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extension had already been over long ago and" no "1urther extension 
had been asked for by the Ministry. The Committee necided to know 
the reasons why no further extension had been asked for when the 
Ministry had "not been able to implement by the promised date the 
-assuranee pending for a long time. This "should have been done 
before the expiry of that date. The Committee desired that the infor-
mation promised should be furnished to the House without further 
delay. 

Sl. NOI. 15 and 17.-The Committee decided to keep these 
assurances in abeyance till the report of the Commission of Inquiry 
appointed to go into the affairs of Maruti concerns was available. 

Bl. "No. l6.-The Committee were apprised thM the Ministry of 
Education and Social Welfare have sent the following note to the 
Ub1'nriUttee through the Department of Parliamentary Affairs (vide 
iU:O. dated 26-2-1977) seeking further extension of time up to the 
~~lst August, 1977 for implementation of the usurance:-

"Laying the Report on the Table 6f the House will arise after 
the Report has been considered and decisions on its 
recommendations taken. Report involves extensive con-
SUltation between the Ministries elf the Government of 
India as well as with State Governments, which will 
take time." 

'The Committee agreed to grant extension up to the 31st August, 
I1f77 and desired that the matter should be expedited and the 
assurance implemented without further delay. 

4. The Committee then adjourned to" sit again at 11.00 hours on 
Tuesday, the 23rd August, 1977. 
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'Sl. 
"No. 
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P,,,dillf/ Au",.,."," of F""rtA", FiftA Loi oW. 

Date and 
Reff'rence 

Text of the 
Question/De bate 

3 

FOUR.'DI LOX IdJIA. 
SEVENTH SESSION 

Aaaurance 
liven 

.. 

. (Ministry ofL_,ju.tice and CompanyAiFain) 

I.I llJSiI. ~o. 8529 (a) whether the leac:ben of (a) Yea, Sir. 
dated 6-5-,gtig by the Primary School. have 
Shri Ihri Chand represented to Govem-

flGoyaJ(PI •• ee S. meGl,rhat the law must 
~Q. :3). be luitably lIIIlended 10 

as to enable Ihem to 
participate in the elec-
tion. or the Lqidative 
Councils (rom tile Ta-

.chers' Conatituenciea; 
and 

!II SQ. No. 602 dated 
11008-1969 by Dr. 
Sushila Nayar. 

(IJ) if 10, the reaction of (.b) The matter is 
Government to their de- uDder colllideralion. 
maud. 

EIGHTH SESSION 

<a) whether GovemmeDt <~) .No, Sir. 
have lince implement-
ed the recommendationa 
made in the report, lub-
mitted by the. COIIIIDia-
lion appointed lIDcIer 
the Chairmanship of 
Sbri·c.: P. .lbIbUwami 
I yea:, rela.tiIiI to the 
. Hiadu . B.eIijious En-
doWmem.i -.r 

(b) if not, the re&IODi tbere- (b) It was iIrIn 
.Jar. #IIi. alated tbat the 

Bill ia likely 10 be 
&nalised .bartly 
after receipt of 
COIIIIIIenIl froaa 
all the Slate Go. 
vemmenll. 

R.emar" 

5 
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3 

FIFm LOK SABRA 

SECOND SESSION 

4 

(Mini.try of Law, Justice lit Company Affairs) 

3 USQ. No. 986 dated (a) whether any requeat (a) Yes, Sir. 
1-6-1971 by Shri or propoaal was r"cdv"d 
S. Radhakrishnan. from the Government of 

Tamil Nadu to ghe the 
right of decting repr,,-
sentativ"s to the Legis-
lative Council to the 
primary school teach"rs; 
and 

4 USQ. No. 7494 
dated 10-8-1971 
by Shri Phool 
Chand Verma. 

5. USQ. No. IIS37 dated 
11-111-1971 b, Shri 
J~ Chandra 
Dixit. 

(b) whether it Will rtjected (b) The matter i. 
by the Central Govern- being examined. 
ment, and ifso, the reason 
therefor. 

(a) whether Government (a) The following--
have received any relOo resoluticn p8~~ed 
lution pused by any by the Kerala Legis-· 
State Legislature urging lative Ammbly 
Government to reduce the on the ~6th March, 
voting age; and 1971, was receiv-

ed: 

(b) if 10, the reaction of "This House requests 
Government thereto. the Central Go-

THIRD SESSION 

(Miniltry of Labour) 

(a) whether Government 
propose to amend further 
the Employee.' Provident 
Fund &Dd Family Peuaioa 
Ac:1, 19551 with a view ~ 
rawng the rate of contri-

butiona from 8 per cent to 
10 per cent in a aelected 
few industries and eats-
blishment. to atan with; 
and 

vernment to make 
neceasary aznend. 
menta to the Con-
stitution of India 
10 as to confer 
franchise upon all 
Indian citizens who 
have completed 18 
years of age". 

(b) The matler is 
being examined. 

(a~ lit (b) The Na-
uonal Commilaion 
on Labour baa re-
commended that the 
rate of provident 
fund contribution 

may be inc:reued to 
8% where it is 6t% 
and to 10% where it 
is 8%. The. rec0-
mmendation is un-
der conaideration. 
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6. SQ. No. 16i dated 
1~19711 by Dr. 
Laxminarayan Pan-
dey and 8hri Lalji 
Bhai. 

(b) if 10, when the amend-
ins legislation or an Ex-
ecutive Order is propoeed 
to· be introduced in this 
regard. 

FIITH SESSION 

(Ministry of Labour) 

On a point raised by Dr. Laxminarayan Pandey 
regardintr comprehensive induatrial relatiolll law. 
the Minuter said, "Our efforta are to bnn, it 
forward during this SCIIion but J do not think 
that it iI a pouib1e thins, but during the next 
seaion, definitdy, a comprehensive induatrial 
relatiolll law will be introduced." 

SIXTH SESSION 

(Ministry ofPetroleurn and Chemicals and Fertilizen> 

7. USQ.. No. 1046 dated 
111-11-'9711 by Shri 
R. P. Yadav. 

(a> whether Government 
have been receiving com-
plaints against the Direc-
tor-in-charge of Market-
ing of the Fertilizer Cor-
poration of India from 
Mcmben of Parliament 
since Auguat, 1971; and 

(b) if 10, the action taken 
by the Government there-
on. 

SEVENTH SESSION 

(a) & (b) Some aUe-
gationa have been 
received in this re-
gard and thOle are 
under examination. 

(Ministry of Petroleum and Chemicals and Ferti1izen) 

8. SQ.. No. 307 dated 
13-3-1973 IIlpp1e-
men~ qUl!ltlonl 
by Sbn Mobd. Ja-
mUurahaman. 

(a) wheth~r it iI a fact that 
there ar~ serioua chaJ'sel 
of corruption apinst 
Managill8 Director of 
Fertniur, and Director of 
Production and in tpite 
of this fact one of them 
has b~en appoiIlled u 
Chainnan; what iI the 
prosr- 10 W by CBI 
which is 100king into and 
the ramns for not taking 
action under D.I. llull!l. 

(b) ltaring that there have 
been re-appointtnent of 
Private Traden for dlt-
tribution of fertiliaer on 
tbe . plea of un-.ploy-
malt &11lOIII educated 
pcDOIII and ..JHn. whe-
ther it wou1d t;'~vati-

<a> The Minister Ita-
ted that aIlegatiODI 
were under invClu-
ption. One of the 
complainu wu that 
in Trombay there 
wu IUIpCIIIC ac-
count oCR.. 110 lakha. 
One Joint Secretarv 
deputed to invead'-
pte reported that 
there wu actually 
13 lakha depoIited 
in IutpeDIe accoUJlt. 
The matter wu ban-
ded over to CBl 
which ia invCltiaa-
ling. 

(b) The Minlater 
aaid, " •. The Hon. 
Member referred 
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pted that number of 
penoN Riven agenciel on 
this plea were infiltraton 
or thOle who influenced 
by way of corrupt me-
thods. 

to the agencies Riven 
to unemployed edu-
cated penons and 
that there have been 
lOme unfair deals. 
This will be looked 
into. I will parti-
cularly look into 
ito" 

(Ministry of Home Affain) 

.g. USQ. No. 11119g dated 
7-3-lg,gbV Shri 
C. It. CnaDdra~&n 
(PI. lee S. No. II). 

110. USQ.No. 7~ted 
18-.... 1973 SOO 
Rama ... atar trio 

(a) whether Government 
have taken any decbion 
oil the questiOn of consi-
dering the Telengana 
Uprising .gainst the Ni-
II&Ill and Rumn, as 
part of the freedom strug-
,Ie and to provide pen-

. IiJoIl to the participants 
in it as freedom fighten; 
and 

(b) if not, the reasons there-or. 
(a) whether the President 

of Chauk Thana Swa-
tantra Senani Sanp 
(Chauk Thana Free-
dom Fighten' Associa-
tion) Patna Town and a 
Member of Parliament 
have lent him a com-
plaint against the grant 
of pension to a 'Mukhbir' 
(Inl'ormer)ofPatnaToWD; 

(b) if 10, the facts thereof; 
and 

(c) . the action taken by Go-
Venunent in this regard. 

NINI'H SESSION 

(Mioiltry of Harne Aft'ain) 

USQ..No.458 4ated (a)w~er. ~ent 
l4-i I, !t7. !lY Sbri havetakCII'l:Dy deciaion 
C. ~ 0IaDdrappUl. regarding the grant m 

~ to thole hcdom 
fllhten who !lave taken 
part in daeTeluJpaa 
upriaiq .... tbe'llu-
aakan . .-i NiAm tI,Hy-
dwabId and alia the 
PwlDapra-Vayalar up-
riIina qainst the KiDg of 

(a) at (b) The matter 
is under eonsi-
deration in consul-
tation with the State 
Government and the 
decision will be laid 
on the Table of the 
Sabha .after it baa 
been taIlen . 

(a) to (c) Information 
is beiQg collected 
and will be laid on 
the Table of the 
HOUle. 

(.) at (b) The 
matter is under con-
aideration and the 
deciaiOll will be laid 
on the Table fI the 
Sabha. 
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Tl'P'Uloore aDd hillCheme 
of independent Travail' 
core; and 

(b) ifnot, the reaIOIII for the 
delay and when the fiual 
decision is expected to be 
taken. 

TENTH SESSION 

(Ministry of Agriculture & Irrigation) 

112. USQ. No. 12539 dated (al ~~ names of~e ~~l 
11-3-74 by Shri Atal MiniateB ~ ..... ow 
Bibari VaJpayee. and cultivable land; and 

(b) the area and location of 
various types of land oc-
cupied by each of them 
together with the break-
up of annual produce 
thereof for the laIt three 
yean? 

13. USQ.No. 8611 datal (a) whether the Cow Pro-
~4 by 8bri Bi. tection Committee baa 

Singb Rae. lince submitted ita report 
to the Government; 

(b) if 10, the recommenda-
tiON made by the Commit-

tee in their report; and 

(c) wbether a copy of the 
lUi ftlIIOrtwill be.1aid on 
the Table of the. HoUle 
MId if 1IDt, tho re&IODi 
thereof? 

(a) Ilnd (b). It wu 
i""r alia stated that 
the relevant deuila 
of lOme Minilten 
not coven:xi in the 
atatem.:at wiD be 
laid. on the 'fable 
of the.Sabha, when 
c:oIJec&ed. 

<a) A copy of the re-
port, after it is IUb-
mitted to Govern-
ment will be laid on 
the Table of the 
Lok Sabha. 

(Miniltry olc-erce &: Civil SI.Ippiea &: Cooperation) 

14. USQ.No,.,S1c1ated 
116-4-74 by II-Ibri 
Japnnath JOIbi 
aDd A. B. Va,Jpayee. 

15. USQ.. No • .pSg dated 
l1li-"74 by SbriJyo-
tirmoyBom. 

Tbe_of.tM.~, 
mp ... Gliceaudthe 
Sha ... cten._viPlRa. 
1000(- orznorw •. share 
DlOIIeY in MaNti Limited. 

Information reprd-
~ the name. of 
Duecton and Share-
holden having lU. 
1000/- or more _ 
share money in MI •. 
Maruti Ltd., is 
be.in collected and 
will 't: laid on the 
Tahle of the Houle. 

(~~'! t ~l;_'-~: 
Iected and "';ilf be 
laid on the Table at 
the Howe. 
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of Income-tax, Corpora-
tion tax, Wealth Tax and 
central exciae duties; 

(b) if la, the specific charges 
against each ofthoee com-
paniell; and 

(c) what action, if any 
baa been taken against 
the companies concerned. 

TWELFTH SESSION 

(Miniotry of Education, Social Welfare aDd Culture) 

16. SQ. No. 85 dated CommitIM 011 DlVlloJnMrII qf In reply to supple-
18-11-74 by Shri Urdu mentaries raDed by 
S. N. Miahra Supp- Sbri N.K.P. Salve 
plementaries by and Shri S. A. Sha-
S(Sbri N.K.P. Salve mim, the Minister 
and S. A. Shamim. stated, "when the 

committee submits 
its report and after 
it has been consi-
dered by the Govern-

. ment, the re-
port will be placed 
on the Table of the 
HOUle in accordance 
with the normal pro-
cedure." 

(Ministry of FinaDCC and Revenue and Banking) 

17. USQ.No·~355dated 
13-1 g-?4 by Sbri R. 
R.Sharma. 

(a) the amount of arrean of 
various taxes outstaDding 
apiDlt each of the share-
holden who hold ahareo of 
Rupees one thousand and 
above in the Maruti Limi-
ted or in Maruti Consul-
tancy and the names of 
thoee who have impon or 
export or any other types 
of licences iDdica . the 
nature of Iicencea ~ by 

each oC them; 

(b) whether any oCthem baa 
been arrested on smuggl-
ing charJres or any IOrt 
of raids Dave been con-
ducted on their premiaet; 

(c) if 10, the names oC .uch 
penoDI;and 

(d) the namea of artic:lea 
recovered from them in 
the raida indicating the 

(a), (b), (c) and (d). 
It wu inUr alia atat-
ed "Information is 
being collected in 
respect oC the 180 or 
10 shareholders each 

holding ahareo of the 
value oCRs. 11.0,000/-
or above, and it will 
be laid OIl the Table 
oC the HouIe," 
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preaent location and 
position of the articles 10 
m:over'fld. 

(Ministry of IaCormation and BroIdcaatiag) 

18. S.Q. No. ~~9 dated 
~7-11-7" Supple-
mentaries by Sar-
vuhri R.S. Pandey, 
Bhogendra Jha, 
N.K.P. Salve. 

THIRTEENTH SESSION 

In replying to Supp-
lementaries raised 
by Shri R. S. Pan-
dey, Shri Bhogendra 
Jha and Shri N.K.P. 
Salve about the 
functioning of IM-
PEC, tl-.e Minister 
ltated that "lOme 
complaints aboul 
the functioning of 
IMPEC wt!re made 
and .. I laid jUit 
now, a preliminary 
inquiry hal been 
held. The inquiry 
report it being ex-
amined and what-
ever folloWi from 
our Itudy, I will 
decide laler." 

(Ministry of Pet~leum I: Chemica1a and Fertilizen) 

-9. USQ..No. 6171 dated 
15-4-75 by Shri S.D. 
Som .. undaram.. 

<a) the namel of the finns 
. which manufacture lurgi-
cal and allied -instrwnentl 
in India, including the 
ones owned by the State 
and Central Government; 

(b) the names of thro firms 
having foreign collabora-
tion and the detaih of 
agreement in each cue; 
and 

(c) the lOll and profits in 
each of firm. 

FIFTEENTH SESSION 

(a) I: (b). It w .. 
'1'Il" aJjQ stated 
that detaiJI of foreign 
collaboratioDi are 
beina: collected and 
will "be laid on the 
Table of the House. 

(c) Information re-
garding profi I or 
lOll by each of the 
firm it beingcollr'C-
ted and will be 
laid on the Table of 
the House. 

(Miniltry of Education, Social Welfare&: Culture) 

'.ao. USQ. No. 799 dated (a) how many educatioaaJ (a) to (d). -Infor-
19-1-76 by Shri Jj.. IlIItitutiom are beiIIIJ matioo u being 
tendra Pruad. run by the Kakori Sbaheed collected and will be 
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USQ.. No. 1267 dated 
8-1-76 by Smt. Savi-
triShyam. 

IIR. USQ.. No. 1339 dated 
lI8-I-76 by Sh. Girl-
dhar GomaDlo. 

Education Society laid on the Table of 
Shahjahanpur, U. P. the Sabha. 

(b) how mueh money hal 
been given to theae edu--
eational Institutions aa 
If&1\tI under variouI 
heada by the Central and 
the U.P. State Govern-
ment; 

(cl whether these granta 
have been mU-lpent; 
and 

(dl if 10, what action 
Government propote to 
take. 

(Ministry of Health and Family Welfare) 

(al whether lome employ-
ees of various Hospitals, 
Health Department of 
Delhi Adminiltration and 
the Central Government 
in Delhi and various parts 
of the country have been 
suspended, dismilsed and 
their services terminated 
after the emeqrency haa 
been declared; and , 

(b) if so, the number thereof 
and the reasons therefor. 

<al & (b).-The in-
formation is beini 
collected and will be 
Had on the Table of 
the Sabha. 

(Ministry of Home Affainl 

(al whether Government 
are aware that exploita-
tion of tribals and weaker 
sections in the rural areas 
in the country is still 
going on inspite of the 
economic and legislative 
measures taken by G0-
vernment; 

(b) if so, the steps proposed 
to be taken to check the 
exploitation; and 

(c 1 the agencies provided 
to collect the information 
and the adminiltrative 
measures taken to check 
the l8IJIe. 

<al to (c).-Informa-
bOn for Madhya Pra-
desh, Uttar Pra· 
desh, Auam and the 
Union Territory of 
Pondicherry wu 
furnished. It waa 
jPlUr alia stated 
that the replies from 
the other Stat5 
giving details of the 
machinery set up by 
them are awaited 
and will be laid on 

the Table of the 
House. 

(Ministry of Law, Justice It Company Affain). 

liS. SQ. No. 104 dated (a) the number of dowry <a> & (b).-The in· 
15-1-76 by Sardar cues reponed in different formation i. being 
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126 

sa 

Swaran Singh Sokhi 
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Statel in the country dur-
ing 1975; and 

(b) whether Government 
Propole any further .tepa 
to *'-DIIiDe effective 
implemeacation of the 
law in all the Statel in 
the country. 

SIXTEENTH SESSION 

collected &om the 
State Goverumentf 
Uaioo Territory 
adminiatratioaa and 
will be laid on the 
Table of the Houae_ 

(Miniatry of Agriculture and Irrigation) 

USQ.. No. 579 dated (a) latest ~ of total (a) to (c:) :-The DOCeI-
15-3-76 by Shri acreage benami land uary information 
Samar Guha. recovered in each Sta&e it bei c:oI1ected 

and Union-territories after and :if be placed 
declaration of emergen ... •• on the Table of the 

Sabha when received. 
(b) State-wiae break-up of 

the cues inatituted againlt 
the holder. of benami 
landa; and 

(c) whether benami landa 
have been found in the 
poaaeaaion of the memben 
of political parties and 
if 10, identities of luch 
political parties. 

USQ. No. 6126 dated (a) whether Government (a) &: (b):-The in-
I ~-3-?6 by Shri bave information about formation it heine 
S ubi Bhulhan. any involvement of Go- collected and will be 

vernmmt officiala with the' laid on the Table of . 
projectl launched by theHouae. 
Anoelation of Voluntary 
:lenciea for Rural De-
ve opment and the amount 
of grantl given to thit 
organiaation and other 
organisationa affiliated to 
it; and 

(b) whether luch involve-
ment haa been ct;t looked 
into through I and if 
10, the outcome thereof. 

USQ. No. 1463 da- (a) quality, :buantity and (a) to (el. It wa. 
ted 129"3-76 by value of t e damaged int",-alia Itated· 
Kumari Maniben leed, auctioned 7. that the informa-
Vallabhbhai Patel. the National See I tion ~e;Rar~ the 

Corporation during the quantltlel va-
lut ~ yean, year- IUel of Redl aue-
wise, and loa Iuffeted by tioned and the 
it each year aa a reault cOlllequent I_ 
thereof; luff~ by the 

.u~unitl. farml 
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~, USQ.. No. 360lZ da· 
ted 10-5-,6 by 
Shri Samar Guha. 

3 

(b) reaaolll for which 
th"e leed, we,..., da-
maged; and 

(c) effective measurea pro-
posed to be taken to 

avoid the recUlfence 
thereof. 

(a) figures upto April, 1976 
regarding disbursement 
of loans for removal of 
rural debt according to 
the policy announced 
by the Govl!'mment sincl!' 
Emergency; and 

(b) facts about thl!' pro-
posals made for exten-
ding such leans fpr the 
ytar 1976-77. 

.. 
and regional offi-
ces of the Corpo-
ration during the 
lut three yean is 
being collected and 
consolidated by the 
headquarter officI!' 
()f the National 
Seeds Corporation. 
The information 
will be placed on 
the Table of the 
Sabha u soon as it 
is received. 

(a) & (b). The 
State-Governments 
have been req uel-
ted to make thl!' 
required assessment 
regarding require-
ment of credit and 
to furnish infor-
mation regarding 

loans given in 
1974-75 and the 
tag't fix( d for 
1j:l75-76 for pro-
VIsion of loans to 
small and margi-
nal farmen, agri-
cultural labourers 
and rural artisBIlI. 

(Ministry of Commerce, Civil Supplies and Cooperation) 

. a8 tlSQ.. No. 3950 da- (al whether Government 
ted 14-5-76 by Shri have ensured that the 
Nanubhai N. Patel. raw material< imported 

by Coca Cola Export 
Corporation against re-
plenishment licences, for 
the export of Coca Cola 
concentrate are used for 
export purposes as pel" 
c;mditions of 'he li-
cences; and 

!t9 USQ.. No. 3680 
dated 11)05-76 by 
Shri Vasant Sathe. 

(b) if so, the reuOIll for 
the steep fall in export. 
by Coca Cola Export 
\.. ... rporation. 

(a) expenditure incurred 
on the Enq uiry Com-
mittee on working of 
Bharat Sewak Samaj upto 
date; and 

(b) progreu made in reprd 
to follow up action. 

(al & (b). The in-
formation is being 
collected and will 
be laid on the 'fable 
of the House. 

(b) Printed copiQ of 
the Report, after 
being laid on the 
Table of the House 
a10qgwith ,a1loca-
tioo of paraaraphs 
and guidelines, 
were eent to Cen-

-"--- - ---------------
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tral Ministrica and 
State Governments 
for fumiabm, com-
Dlenta on the por-
tiODI with which 
they were COn-
cerned. All elForts 
are being made tQ 
eet the required 
iaCormation ell:pe. 
dited from them. 
However, .a Me-
morandum of Ac-
tion taken on the 
report is beilll pre.. 
pared for JayiDfon 
the Table of the 
HOUle at an early 
date on the buia of 
available material. 

(Ministry of Education, Social Welfare and Culture) 

qO USQ; No. III 89 
dt .. 5-5-;6 i?YShri 
S. M. BanetJee. 

how many .ehools are 
there in the c:ountry 
where Urdu ia tauPt 
u one of the laasulFl-

(Ministry of Home Main) 

31 SQ.. No. 41, dated fund. received by a chari-
IO-3-7s---.u'pple-. table lOcletyCrom abroad. 
mentary QJ.IeltIon 
by Shri Bhogendra 
.Tha. 

~!I USQ.. No. ~ dc. 
'Z ...... ?«i by Sb. 
Giridbw~. 

'2196LS-3 

(a) whether the WiDiatry 
of Home AlFail'l uk«! 
the itaus to abolitIt ti-
~ shops Jrom the tri-
t.lareu; 

The information ia 
be.i.ag collected IUd 
wfJJ be laid on 

the·Table of the L6k 
Sabha as loon as it 
is received. 

On being uked by 
Shri BhORe.DeJra 
Jha whether the 
recipients of this 
money upto the 
10welt level, have 
been caught hold 
of by the MiniJtry 
of Home Afl'ain 
aocI what steps that 
Ministry is going 
to take, the MUUa-
~~ inter-alia said; 

So far as some 
friends being in 
receipt 01 IOIne 
monlel from tbcte 
orpnisa tiCllll or 
their br~t's,;. 
coDCCmed J have, 
jUlt DOW no iJllllor. 
malion. I will 
cbeck it up," 

(e) It (d). The reo 
quilitC' infonnation 
is bdng co1lrcteci 
from the State 
Governmenta and 
will be laid on the 

5 



33 USQ.. No. 2787 
<dated 118-4-77 by 
Shri Giridhar Go-
mango. 

• 
3 

(b) UIO, thevic:wa exprc:uc:d Table of the Sabba, 
and .tepI takc:n by the when received. 
Statc:l in this regard j 

(c) therc:venuec:amed from 
the tribal areas of the' 
Statc:s yearly from the 
liquor vendors; and 

(d> total number of liq uor 
shopl in tribal areas of 
Bihar, Madhya Pradesh, 
Andhra Pradesh and 
Orissa givc:n licences to 
open the shop sand abo-
lished so rar after taking 
the decision to abolish 
the liquor vc:nding in 
the tribal are.. a t the 
State Ministers Con-
ference on Backwani 
Cluses Welfare. 

(a> the State sector outlay 
spent in the sub-plan 
areas for Integrated 
Tribal Development Pr0-
jects by the States during 
197~'76 State·wise; 

(b) whether States have 
been advised to indicate 
the sectoral allocation 
earmarked by different 
developmental depart-
ments of the State in the 
annual budget in the head 
sub-plan; and 

(c) the per centage of allo-
cation eannarked under 
this head by the different 
departments in States' 
to the total outlay, State-
wise. 

(a) It (c). The infor-
mation is being 
collected from 
State Governments 
and will be laid on 
the Table of the 
Sabha when re-
ceived. 

(Ministry of Petroleum, Chemicals and }o"ertilizen) 

S4 USQ. No. 1080 
dated 113-S'76 bv 
Shri Bhaljib1al 
Ravjibhai Parmar. , 

<a) whether the condition 
of usociation of Indian 
Capital which w .. to be: 
implemented by June, 
1975 by Pfizen h .. been 
deferred; 

(b) whether the Company 
has not executed the 
export bond although it 
was assured in the HOUle 
in 1975 that the bond 

(c) & (d). It was 
inter-alia stated 
that the information 

is being collected 
from the concerned 
authorities about 
the fuUilmc:nt of 
the ~ oblifa-
lion or othCI'WIIC, 
the informatio,a. will 
be laid on the Table 
of the House as 

5 

---------,-----------_. __ .. _--
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35 SQ. No. 311 dated 
3()o3-?6 Supple-
lIIentary by Shri 
K. S. Chavda. 

31 

would be executed and 1I0OI1 as the ume hu 
would be efl'ective reo been recciwd. 
troIpeCtively; 

(c) what is the value of 
exports, year-wiae on 
the basil of conditions 
impoeed on Pfisen, ill 
respect of Tetracycline 
and what are their actual 
expm'tI of Oxytetracy-
cline and itll Cannul .. 
tiona since the grant or. 
expansion licence to 
them; and 

(d) whether Government 
propose to take action 
AlralOst the company for 
non-fulfilment or the 
conditiona or indUitrial 
licence and misuse of 
induatriallicence. 

Requirement and Produc-
t;on of Hormones. 

The Hon'ble Mem-
ber atated that 
"John Wyeth smug-
gled hormones into 
our country in 
197,z-73 to the ex-
ten t of RI. II crores 
and when this WBII 
brought to the no-
tice or the Minister 
of Petroleum & 
Chemicals, the 
concerned officer 
was transferred by 
the firm and en-
quired whether the 
Government will 
black-list this firm 
and put the con-
cerned officer be-
hind bars under the 
MISA or under the 
Foreign Exchange 
Regulation and 
Prevention of 
Smuggling Acti-
vities Act; 

The Hon'ble Mi-
Dister said "As the 
Hon. Member has 
himlelf mentioned, 
thit was IOIDcwhere 
in 1973. I will 
have to loOk into 
the whole record." 
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:3 

~ GeDera1-dt. 1604-76 DUcuuioD on Demands for 
Grana-Ministry of Pe-
troleum. 

4 

While replying to 
the various pointl 
railed by the Hon'-
bie Members-
(i} Sh. B. V. Naik 
(il) Sh. Vuant Sa-
the (iii) Dr. Ranen 
Sen and othen 
during the coune 
of diacUliion on 
Demands for 
Grantl, the hon'ble 
Minister for Petro-
leum & intlr-"li" 
stated:-

"With regard to the 
cenluriDg part of the 
Report, u I have 
previously said, we 
are very seriously 
examining it. I 
have a view on it 
which I would not 
like to atate just 
now because it is 
not yet final. I 
would, therefore, 
beg of you to ~ve 
us a little more time 
when I could come 
with a fun sense 
of . respoDllibility 
and put before the 
House the vieWi 
of Government on 
the Report that hu 
been submitted by 
·Mr. Justice TaU ... " 

SEVENTEENTH SESSION 

(Ministry of Agriculture and Irrigation) 

37 USQ. No. 2059 
dated 30-8--,6 by 
Shri Vuant Sathe. 

(a) whether the extent of 
damage done to the crops 
by floods and droughts 
continues to increase 
unabated over the lut 
decade; 

(b) if 10, the eatimated 
ioa caused to the crops 
as a reault of these cala-
mitiea year-wile. 

(a) & (b). The in-
formation is being 
collected and will be 
laid on the Table 
of the Sabha on re-
ceipt. 

(Ministry of Education, Social Welfare and Culture) 

S8 USQ. No. 6,8 (a) the expenditure in- (a) to (c) Informa-
dAted 16-8-76 by curred by Government tion is beinJ col-



Kumari Manibeo 
Vallabhbhai Patel. 

39 USQ. No. 6611 
dated 16-8-76 by 
Shri K. M. Malibu-
kar, Shri Ram 
Prakash. 

40 USQ. No. 11018 
dated 30-8-76 by 
Shri Narain Chand 
Parashar. 
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Oft memoriab to Natioaal 
Leaden during the lut 
three yean; 

(b) the expenditure incur-
red on the memoriala to 
Pandit Pant. Maulana 
Azad, Sarciar· Patel, Dr. 
R~endra Pruad and 
Shri Lal Bahadur 
Shastri, separately; and 

e c) the expenditure incur-
red on memorials to 
Pandit Jawaharlal Neh-
ru during the last three 
years and the amount of 
expenditure, out of it, 
incurred on Nehru 
Sangrahalaya eMUIeUID), 
Teen Murti Bhawan •• 

(a) whether the entrance 
levy to the Taj and 
other historical monu-
ments in Agra has been 
raised steeply from 50 
pai~e to Rs.II ; and 

(b) if so, reasons therefor. 

ea) the names of the Uni-
ve\'llitics in India which 
have prescribed M. Phli. 
Degree as an ~ential re-
quirement for recruit-
ment to the posts of lee-
turen; 

(b> whether all these 
Univenities have abo 
declared M. Phil., to 
be a neeessary qualifi-
cation for getting I'eIda-
tered for the Ph. D. :De. 
gJ"eejand 

(c) if not, the Damel or 
those Univenirlet where 
the Retearch Degree of 
Ph.D. caa be obtained 
without obtalnm, M. PM. 

letced . ana will be 
laid on the Table of 
the Howe as IOOJl 
as poIIibla. 

(a> lit (b). The Ar-
chaeological .ur-
vey ofIndia has not 
t-aised the entrance 
fec for the T~j and 
other historical 
monuments in 
Agra. It is. how-
ever, understood 
that the Uttar 
Pradelh Govern-
ment is collecting 
lOme other levy, the 
precise nature of 
which is being as-
certained. 

(a) to (c). The re-
quired information 
is hein, collected 
and will be laid on 
the Table or the 
Sabha in due counc. 
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(MUUstry of Finance and Revenue and Bankins> 
USQ. No. 1473 (a) what hat been the rate (a) to (c). The iDfor-

dated I ~-8-76 by of remittance to foreign mation required 
Shri R.N. Barman. countries by the foreign will be collected to 

companies in India the extent feuible 
during the lut two yean. and laid on the 

Table of the Lok 

U;;Q Nl. 18[8 
4~ d"lted 27.8.76 by 

Shri R"n~n S'n 
and Shri Indrajit 
Gllpta. 

(b) the names and the 
amounts remitted by 
the first 10 luch compa-
nies with their capital 
inveltment in the country; 
and 

(c) how much of the profit 
by .uch companies are 
now being ploUShed back 
in India in the lame en-
terprile. 

(a) whether many multi-
n ltional C:lrp3rations 
hod mde inveltmenU 
in India between Ja-
nuary, 1975 and August, 
1976; 

(b) if 10, th'ir namel and 
the amount of equity 
shares in the r ndian 
companies; 

(c) whether many multi-na-
tional Corporations have 
remitted abroad profits 
from India during the 
period from January, 
1975 to Auguat, 1976; 
and 

(d) if 10, the extent thereof. 

(Ministry of Home Affairs) 

43 USQ. No. 15.16 
dated ~,-1I-76 by 
Sh. M. Kathamu-
thu, Sh. B. S. 
Bhaura and Sh. 
H.N. Muk .. rjce. 

--

(a) wh .. ther G"vrrnment's 
attention has bct"n drawn 
(u the alleged killing of 
two laudless laboll...,rs 
in Salem village of South 
Gujarat; 

(b) if 10, the action taken 
against the culpritB; 

( c) wheth .. .r such incidents 
have been reported from 
other States allo; and 

Sabha. 

(a) to (d). Data re-
lating to iuue of 
shares in favour of 
non-residents and 
proJiu remitted by 
foreign eompanies 
for the period u 

uin:cI is being 
:nected and in-
forma'tion to the 
extent, feasible, 
will be laid on the 
Table of the House. 

(a) tu (d). The infor-
mation asked for 
is being coll.-cted 
and the same will 
b" laid on the Tabl" 
o!'the Huuse as soon 
as it is received. 



.4-4 USQ. No. 257 da-
ted 11-8-76 by 
Shri R. N. Bannan. 
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(d) if 10, the member of 
agricultural worken who 
have sacrifieed their 
liftl 10 far in their fight 
for implementation of 
land refonns and mini-
mum wages. 

(Ministry of Industry) 

(al the total number of 
cloled industrial esta-
blishments at present; 
and 

(b) the total indu.trial pro-
duction lou being suffered 
by these units per year 
and penona unemployed. 

4 

(b) The infonnation 
is beiDg collected 
and will be laid on 
the Table of thc 
Houae. 

(Miniatry of InConnation and Broadcutin8') 

45 USQ. No. 1593 
dated 24-8-76 by 
8hri Somnath 
Chatterjee. 

46 USQ. No. 1675 
dated !Z6-8-76 by 
Ch. Ram Prakash 

(a) when exactly the re-
port of the Bhabatosh 
Dutta Committee on 
"newlpaprr. economy" 
was submItted to thc 
Govcrnment; 

(b) the main recommenda-
tions of the Committee 
and which of them have 
been cOllllidered(accep-
ted by the Government; 

(c) which of the accepted 
recommendationa have 
bt-en implemented 10 
far; 

(d) whether Committee's 
recommendation resar-
ding "deliDking of the 
press from thc buaineu 
houaea" haa been accepted 
by Government; and 

( e) if 10, when the ,aid re-
commendatioD is expected 
to be given effect to. 

(b) to (e). The main 
l'CcommendatiOQl 
are cODtained in 
the R~t which 
was laid on the 
Table of the HoUIC 
on 7th March. 1975. 
The Report is under 
activcconaderation 
and a statement 
in this regard will 
be laid on the Table 
oCthe HOUle in due 
counc. 

(Ministry of Labour) 

the nwnber of thl' adiva- Infonnation i8 being 
sis; harijans and other collcctrd and will 
down trodden people who be laid on the Table 
have been freed from the: of the House .. 
c1utch~ of mont')' lendf'n soon &1 ~eived. 
and their morlgagui pro-
perty restored to them, 
State-wilt'. 

5 



MINUTES 

TItiI'd . Slttine 

The Committee sat on· Tuesday. the 23rd August, 1977 from 11.00,' 
hours to 13.10 hours. 

PRESENT 
Shri Yagya Datt Sharma-Chairman , 

MEMBERS 

2. Shri Ram Kanwar Berwa 
3. Shri Ram Prasad Deshmukh 
4. {Shri S. Nanjesha Gowda 
5. Shri N. P. Kesharwani 
6. Shri Kunwar Mahmud Ali Khan 
7. Shri Chaudhary Motibhai 
'8. Shri M. V. Chandrashekara Murthy 
9. Shri K. A. Rajan 

10: Dr. R. Routhuama. 
11. Shri Saugata Roy 
12. Shri R. V. Swaminathan 
13. Shri Mritunjay Prasad Varma 

SECRE'l'ARJAT 

Shri K. D. Chatterjee-Chief Examiner of Quest;,o'M 

8hri 8. N. Khanna-Seni01' Examiner of Questions 

2. The Committee took up for consideration Memoranda Nos. 1 to 
4. Observations or recommendations of the Committee on these 
Kemoranda are as under:-

Review of assurances of Fourth and Fijth Lok Sabha pending 0';' the 
dissolution of Fifth Lok Sabha 

MEMORANDUM NO.1 

3. Thp Committee t'eSIUmed further consideration of Memorandum 
No.1 (S!. Nos. 18 to 46) regarding review of assurance$ of Fourth 

36 
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~FUth Lok Sabb& pending on.,thei dillGiution of Nth Lok'Sabha 
:(J)etaiJs" given ,in Annexure to Ililurtes datedtfle: 22nd August, 1977). 

The observations or recommendations made by the Committee' 
8EIl'iadm on 8l. Nos. 18 to 46 of pe~di~g aiIIurancesare &Ii under:-

SZ. No. IS-The Committee noted that the assurance was liven 
110 the House in November, 1974 and had not been implementec.l 10 
tar. The Committee observed that the matter had been delayed con-
tdderably. The Committee desired that the decision in the matter 
lhould be expedited and the assurance implemented without any 
further delay. 

SZ, No. 19-The Committee were informed that a request seeking 
further extension of time upto the 28th February, 1971 had been re-
ceived from the Ministry of Chemicals and Fertilizers thrOUgh the 
Departmenlt of Parliamentary Affairs (vide their U .0. da,ted 
12.1.1977) for implementation of the assurance. The period of exten-
sion had already been over long ago. The Committee desired that 
the implementation of the assurance should be expedited withOlUt 
any delay. 

Sl. No. 2~The Committee were apprised that the aS8Ul'ance was 
partly implemented vide statement laid on the Ta'ble of the House 
on the 12th August, 1976. The Commit~ee Wer'e also informed that 
a request seeking further extension of time upto the 20th June, 1977 
for the implementation of the assurance had been received from the 
Ministry of Education and Social Welfare through the Depal'bnent of 
Parliamentary Affairs (t1ide their U.O. dated 26-4-1977). The 
period of extension had already expired. The Committee, therefore, 
desired that the remaining inIol'mation should be furnished to til" 
House expeditiously. 

Sl. No. 21-The Committee were infonned that part information 
relating to this assurance had already been furnished to the House 
twice vide statements laid on the Table ,cd the HouSe 'on the 12th 
August, 1976 and the 4th August, 1977 ~spectively. The Committee 
desiren that the remaining information should be furnished to the 
House without any delay in full implementation of the assurance. 

81. No. 22.-The Committee were appriled that a requett for fur-
ther extension of time upto the IMh August, 1977 for 'the implemen-
tation of the assurance had been received from the Ministry of 
Home Mairs through the Department of ParUamentary Mairs (vide 
their U. O. da:ted 16.5.19'17). The period ofexten8ion was just over. 



• 
. The Committee desired· that efforts should be made by the Goverll;' 
ment to furnish the information to the House in implementation at 
the asauran.ce expeditiously. 

Sl. No. 23-The Committee were informed that part information 
. in fulfilment of this alSmrance had already been furnished to the 
.,House vide statement laid on the Table of the House on the 6th 
April, 1977. The Committee were further informed that a lI"equest 
seeking fm'~helI" extension of time upto the 31st December, 1977 had 
been received from the Ministry of Law, Justice and Company Affairs 
through the Department of Parliamentary Affairs (vide their U.O. 
dated 19-7-1977) to supply the remaining infcrmation. The Com-
.mittee agreed to grant the extension and desired that the remaining 
information should be furnished to the House by the extended date. 

S/" No. 24-The Committee were apprised that part information 
in fulftlment of this assurance had already been furnished to' the 
House vide statement laid on the Talble of the House on the 6th 
April, 1977. The Committee desired t.hat the remaining information 

. should be furnished to the House experi.itiously. 

S~. No. 25-The Committ;!e were informed that part information 
-in fulfilment of this assurance had already been furnished to the 
HoUSel twice vide statements laid on the Table of the House on the 
121th August, and 2nd November, 1976 respectively. The Committee 
desired tha.t the remaining information should be laid on the Table 

-.()f the House without any delay. 
Sl. No. 2&-The Committee were informed that a requeSJt seeking 

further extension of time upto the ~(}th September, 1976 for the im-
plementation of the assurance Fiad been received from the Ministry 
of Agriculture and Irrigation through the Department of Parliament-
ary Affairs (vide their U. O. dated 23.7. 1976) . The period of exten-
.sion was already overlong ago. Yet, neither the assuranCe had been 
implemented nor further extension of time requested for by the 
Government. The Committee were surpriSi!d to note that progress 
made in the matter of collection of the information had also not been 
communicated to the Committee. The Committee took serious note 
of this case and the lack of sense of urgency and importance disclosed 
in the matter of implementation of this assurance. They desired to 
know the reasons in . detail for the delay In the implementation ot 

·the assurance, especially when the information sought related to a 
single central organisation. 

St. No. 27-The Committee were informed that the Ministry of 
~Agriculture and Irrigation have sent the follOWing note to the Com-
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mittee through the Department of Parliamentary Afteirs (v~' their 
U . O. da.ted. 30.5.1977) seeking further exte:Mion of time upto the 
..31st July, 1977 for implementation of this assw-ance:-

'Replies from the two State Governments of Andhra Pradesh 
and Jammu & KaRhmir are still awaited. The State Gov-
ernments have been I reminded again." 

The Committee desired that the information already collected 
.should be laid on the Table of the House in partial fulfilment of 
the assurance expeditiously and the rest of the information laid as 
soon as 8vRilable. This procedw-e has already been iaid dOVin vic:f.e 
para 30 of 13th Report of the Committee (5th Lok Sabha, 1975-76). 

Sl. No. 28-The Committee were informed that a Calling Atten-
·tion matter on the subject was discussed in the House on the 8th 
.August, 1977. The Committee were also apprised that a request 
seeking further extension of time upto the 14th August, 1977 had 
been l"ElCeivcd from the Ministry of Commerce through the Depart-
ment of Parliamentary Affairs (vide their U.O. dated 15.6.1977) for 
implementation of the assurance. The period of extension of time 
was just over. The Committee desired that the assurance should be 
implemented expeditiously. 

Sl. No. 29-The Committee were apprised that the Ministry of 
. Commerce. Civil Supplies and Cooperation have sent the following 
note 'through the Department of Parliamentary Affairs (vide their 
.U.O. dated 14.7.1977) seeking further extension of time upto thle 
10th October. 1977:-

"The information required for the preparation of the Memo-
randum of Action was to be collected from vario1l3 Central 
Ministries I State GovernmentslUnion Territories I Organi. 
sations. The complete informatipn from them is still 
awaited and, therefore, the Ministry of Civil Supplies and 
Cooperation feel that the assurance is not capable of being 
fulfilled immediately. The Ministry has alrelldy taken up 
the matter at a high level." 

The Committee agreed to grant the extensiOln and desired that the 
llssurance be implemented by the extended date. 

S1. No. 30-The Committee were informed that part information 
dn fulfilment of this assurance had nlready been fumisWed to the 
House vide statement laid on the Table of the House on the 2nd 
November, 1976. The Committee were infonn.ed tha't a request 
seeking further extension of time upto the 3rd May, 1977 has been 
received from the Ministry of Education and Social Welfare through 
the Department of Parliamentary Affairs (t.'ide their U.O. dated 
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2:.3.1977) for. implementation of the /;\~su.rance. The period of exw ' 

tension was already over more than three months ago. The Com-
mittee desired that the remaining infr .:nwho'1 should be furnished 
to the House expeditiously in full implempntlation of the assurance. 

St. No. 31-The Committee were informed that a request seeking 
further extension of time upto the 31st July, 1977 has been received 
from the Ministry of Home Affairs through the Department of Par-· 
liamentary Affairs (vide their U.O. dated 28.5.1977) for implemen-
tation of the assurance. The period of ext.ension had already been 
ovm. The Committee reiterated their earlier recommendations con-
tained in para 43 of their 11th Report of Fifth Lok Sabha presented 
to the House on the 22nd April, 1975 and f"rn 12 of their 15th Report, 
Fifth Lok Sabha presented to the Housl:.' nil the 4t.h NovermberJ 1976 
that the Conunittee should be kept informed of the progress of im-
plementation when t~ prescribed time for implementation was 
about to be over. The Committee desired. that where necessary, ex-
tension of time s'hould be sought from the Committee ::tftCl' giving 
detailed reasons before the due date for implementation. 

51. No. 32-'fhe Committee were apprised that a request seeking 
extension of time upto the 15th August, 1977 h:lS been received from 
the Ministry of Home Affairs through the Department of Parlia-
mentary Affairs (t"ide their U. O. dated 19.5. 1977)f0 r implemen-
tation of the assurance. The period of extension w:·" iw;t over. The 
Committee desired that the assurance should be im!,!r·;\pntecl with-
out further delay. 

Sl. No. 33-'The Committee were informed that a )'('lll(;St. seeking 
further extension of time upto the 3"~h July, 1977 k·,; 1,(".,,] received 
from the Ministrv of Home Affairs through the Dep:"dm('nt of Par-
liamentary Affai~s (vide their U .0. dated 16.5.1977) fn\' iffiplemen-
ta'tion of the ass.uranoe. The period of extension had already been 
over. The Committee desired that the assturance should be imple-
mented expeditiously. 

S1. Nos., 34, 35 & 36--The Committee were informed that the re-
quests seeking extension of time uptn'the 30th September, 1977 have 
been received from the Ministry of Chemicals and Fertilizers through 
the Department of Parliament.ary Affa·i.rs <,"ilie their U.O. dated 
1.8:77, 19.7.77 and 28.6.77 respectively) for implementation of these 
aSBUl'ances. "The Committee agreed to grant. the extension in aU the 
three cueS and desiI'ed that the assurances should be implemented 
by the extended' dates. 
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Sl. No. 37-The Conunittee were infonned that the Ministry of 
.Agriculture and Irrigation have sent the following note to the Com-
mittee 'through the Department of Parliamentary Affairs (vide their 
U . O. dated 1. 6 .1977) seeking further extension of time upto the 
28th August, 1977 for the implementation of the a9Surance:-

"The information called for from the State Governments is 
still awaited from some of them and they have been re-
minded to expedite the information. In the absence of the 
information called for from the State Governments, it is 
not possible to fulfil the assurance by 30.5.1977". 

The Committee observed that infonTiation from most of the Stat8 
has been received by the GoverrlJ1'lent. 'l'h.e Committee reiterated 
their earlier recommendatIon contained in para 30 of their 13th Re-
port, Fifth Lok Sabhia presented to the House on the 12th January, 
19'76 to ~ effect that whatever information was readily available 
With the Government should be laid on the Table of the House at 
the earliest opportunity. The rest of the information as and when 
it became available should be laid on the Table of the House perio-
dEally in piece-meal say quarterly, half-yearly and !fo on. 

SI. No. 3r.-The Committee were apprised that the Ministry of 
Educa'l.ion, Socia} Welfare and Culture (Department of Culture) 
have sent the following no'te through the Department of Parliament-
ary Affairs (vide theiJr U.O. dated 17-3-1977) seeking further exten-
sion of time upto the 16th May, 1977 for implementation of the as-
'surance:-

"Information from some of the State and Central .Agencies 
concerned is still awaited. In the circumstance~ mentioned 
above, the collec'tion of complete data is liklely to take 
more time. The infonnation already received is being fur-
nished separately in partial fulfilment cf the assurance". 

The Committee were infonned that no part information as pro-
'mjsed by the Government has been furnished to 'the House as! yet. 
'The Committee wanted to knl)W the reasotlll why ~he information al-
ready avaUable with them ha:; not been furnillhed to the House. 
The Commirtee reiterated their f.'arlier observations mentioned 
,against assuranCe at S1. No. 37 and desired that these observations 
should be carefully noted and given effect to by all the Ministrie5i 
Departments. 

Sl. No. 39-The Committee were informed that a reque~t seeking 
further extension of time upto the 30th June, 1977 has been received 
from the Ministry of E-ducation, Social W;elfare and Cultwoe through 
the Department of Parliamentary Affairs (vide their U.O. dated 
7.6.19'77) for implementation of the assurance. As the period of ex-
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tension: was already over, the Committee desired that the aS81.U'IlI\Ce' 
Mould be implemented expeditiously. 

Sf. No. 46-The Committee were apprised that part of the infor--
mation in fulfilment of the assuranc-e had already been furnished to 
the House vide statement lail'\ on the Table of the House on the 23rd 
June, 1977. The Committee desired that the remaining information 
should also 'be furnisiled. to the House expeditiously in full imple-
mentation of the assurance. 

Sl. Nos. 41 & 42-The Committee ,ve.e informed that requests: 
seeking further extension of time upto the 31st March, 1977 have 
been received from the ~inistry of :rlnance through the Depart-
ment of Parliamentary Affairs (vide their U.Os. dated 30-3-1977) 
for implementation of these assurances. The period of extension 
had already expired long ago. The Committee took a serious view 
of the matter and wanted to know the reasons as to why no further 
extension of time had been requested by the Government. The 
Committee also wanted to know the reasons in detail for delay in 
collecting the required information and desired that the two assu-
rances should be implemented without any delay. 

Sl. No. 43-The Committee were informed that a request seek-
ing further extension of time upto the 24th August, 1977 has been-
received from the Min;stry of Home Affairs through the Depart-
ment of Parliamentary Affairs (vide their U.O. dated 28-5-1977) for 
implementatiJn of t.he assurance. The Committee agreed to grant 
the extension and desired that whatever information was readily 
available with the Government should be laid on the Table of the-
House expeditiously. 

Sl. No. 44-The Committee were informed that part informa-
ti:m in fulfilment of the assurance had already been furnished vide 
statement laid on the Table of the House on 26th April, 1977. The 
Committee desired that the remaining information should be made 

,available to the House without any further delay in full implemen-
tation of the assurance. 

Sl. No. 45-The Committee were informed that a request seeking 
further extension of time upto the 31st August, 1977 has been re-
eeived from the Ministry of Information and Broadcasting through 
the Department of Parliamentary Affairs (vide their U.O. dated 
24-5-1977) for implementation of the assurance. The Committee 
agreed to grant the extension and desired that the asswrance be im-
plemented by that date. 

81. No. 46-The Committee were apprised that a request seeking-
further extension of time upto the 27th August, 1977 has been re-
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ceived from the Ministry of Labour through the Department of" 
~8Ir'1iamentary Mairs (vide their U.O. dated 20-5-1977) for the im-
plementation of the assurance. The Committee agreed to grant 
the extension and desired that the promised information should be 
furnished to the House by the extended date. 

Request from the G01>e"rnment for dropping of an assurance given 
in reply to Unstarred Question No. 1492 on the 25th August, 1976 
rega.rding State's reaction on participation in All India Health 

Service. 

MEMORANDUM NO. 2 
4. The Committee took up for consinerati~n Memorandum No.2 

The Department of Personnel and Administrative Reforms 
had represented through the Department of Parliamentary Affairs 
that a statement was laid on the Table of the Lok Sabha on the 
25th AU$Ust, 1976 which indicated the position at that time about 
the creation of the Indian Medical and Health Service and the com-
ments of the State Governments. It was stated inter alia that 
Governments of Assam, Punjab, Maharashtra and Tamil Nadu 
were still reconsidering the matter and reply from the Govern-
ment of Jammu and Kashmir was awaited. It was also stated 
therein that efforts were continuing to persuade the dissenting 
State Governments to agree to participate in the Service. 

The Ministry had further represented that the reply given by 
the Minister of State in the Department of Personnel and Adminis-
trative Reforms on the 25th August, 1976 was purely factual in 
regard to the constitution of the Service and that the Question did 
not seek any answer or assurance regarding the time to be taken 
in receipt of the reply from the Government of Jammu & Kashmir. 

The attention of the Committee was also invited to the reply 
given to Lok Sabha Unstarred Question No. 4966 on the 27th July, 
1977 on the subject wherein it has been stated that the Govern-
ment have not yet taken a final view in the matter. 

In view of the reasons advanced by the Government, the Com-
mittee agreed to drop the assurance. 
Request from the Government fOr dropping of an assurance given 
in reply to Unstarred Question No. 2039, on the 30th August, 1976 

regarding First Irrigation Ministers' Conference. 

MEMORANDUM NO.3 

5. The Committee took up for consideration Memorandum No.3. 

The Ministry of Agriculture and Irrigation had represented 
thlrough the Department of Parliamentary Affairs that the collection 
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.of information in respect of this assurance wall a lengthy prOCell 
.and time consuming jotb. It was likely that States might take Coll.-
siderable time in sUopplymg the information. The Government had 
'stated only the factual position as it obtaineti. then and had no 
intention to give any assurance. 

After considering the reasons advanced by the Government, the 
Committee agreed to drop the assurance. • 

Request from the Government for the deleVion of an assurance giVtm 
in reply to Unstarre'(i Question No. 566 ()'I'I. the 15th June, 19'T7 

regarding price of power tiller. 

MEMORANDUM NO.4 

6. The Committee took up for consideration Memorandum No.4: 

The Ministry of Industry had represented through the Depart-
ment of Parliamentary Affairs that the answer to part (c) of the 
Question given on the floor of the House was only by way of eluci~ 
dation to high-light the efforts being made by the Government and 
it was not the intention of the Government to give an assurance. 
They had further represented that Government was constantly re-
viewing the price structure of different range of power tillers bein8 
manufactured in the country. All-out efforts were being made to. 
bring do·wn the prices of power tillers. Recently, Government in 
the Central Budget presented to Parliament had proposed to exempt 
power tillers from levy of general excise duty of 1 per cent. 

In view of the reasons advanced by the Government the Com-
:rnittee decided to drop the assurance. 

The Committee then adjourned. 
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APPBNDDII 
(Yid, pa_ .3 olthe Repon) 

Slat",,'1I1 showillg Ih, I%tlllsiOIl of tim' aslud fo, by th, Miliis/rUs/lDepartme"ts 
for itrl/lu",,,,'atioll oj/h, assuralle,s (ti'tails gi!},,, ill AII",:cur, /0 Mill'Ul,s of/he silli", 

of Ih, Com",i"" ""d 011 112/1d Augus/, 1977) 

81. No. 
o! the 
aslU-
ranee 

16. 

22. 

118. 

~o. 

33· 

Period of 
extension 

originally 
asked for 

2 

3-5-1977 

Period of 
further 

extension 
now_ked 

for 

3 

Reasons for leeking further extension 

4 

A few inter-Ministerial consultatiom about the r"com-
mendations contained in the Report of the Committee 
for Promotion of Urdu hav" been held during this 
period but it will take lOme more time to arrive at 
agreed eonchlsion.. (OPA. U.O. dated 31-8-77). 

Requisite information hu not yet ~cn rect'ivcd from 
the Government of Rajasthan. The dd'aulting State 
Government is being reminded separately to expedite 
the infonnation. Partial information has already 
been laid twice. (OPA. B.D. dt. 31-8-77). 

15'10-1977 The replies from all the State Govrrnmcnts hl!vt'since 
been received and are atill under examination. (OPA. 
U.O. dt 30-9-77). 

3009"'977 Information from the Govttnmcnt of J. " K. and 
Andhra Pradesh is still awaited. (OrA. U.O. dated 
lla-8-77)· 

Ill-ll-1977 The material collect(,d is being examined for preparing 
the reply. (OPA. U.O. dt. 17-10-77) 

30 -9-1977 

Part information was laid on the Table of the HOUle on 
11-11-76. The information in respect of J I: K has not 
been received ao far though that State Government 
has been reminded a number of timCi. (OPA. U.O. 
dt. !l0-8-77) 

The Ministry of Finance have not completed examination 
of the report of the Income-tax Departmmt and they 
will require lOme more time to fumilh the requisite 
information. (OPA. U.O. dt. 17-9"77) 

15-'0-1977 The replies from all the State Governments have lince 
been received and are und"r examination. (DPA 
U.O. cit. !l9-7-77.) 

3'-'0-'977 The replies from State Governments are not yet com-
plete and the matter i. being further punued with 
them. (OPA. U.O. dt. SCl-9"'1977)' 



34 

35 90-9-1977 

36 90 -9-1977 

37 

38 

39 

49 

45 

3 

28-11-1977 

47 

TIlf! qumion of Exro('ution of Export Bond by MI. 
Pfizf!rs Limitrod i. ltill under consideratiOll in cODlUl-
tation with CCI &E. It is likely to takf! lOme time 
to take final deciuon. (DPA U.O. dt. So-9-77). 

The matter i. It ill under considrration/undr-r ('('nlul-
tation with thf! Office ofCCII&E/Miniltry ofFinanee. 
It il likely to take .orne more time. (DPA U.O. dt. 
17-10-77). 

Thf! exarnination of .thf! recommrndations contained 
in thf! I'f'port of thf! PiJlf!lines Inquiry Commiaion 
is still continuing. It will take IIOmf! more time iR 
finalising Govemmf!nt'. views and placing throm 
bdore the HOUSf!. (DPA U.O. dt. lu-g-77). 

Thr infonnalion called for from the State Governmenu 
il still awaitrod from threr of thtm although they are 
being reminded telegraphically every wef!k to ex-
peditf! the information. In the absence of thf! infor-
mation called for from Ihr- State G<lvromments it la 
not po~siblf! to fulfil thl' .. ~urancro by 28-8-77. (Di'A 
U.O. ut. 15-9-77). 

Information from the Government of Pul\iab il IIil 
awaited inspite of sf'Veral reminders. The matter 
is being pursuf!d vigorously witJa thr Statf! Govern-
ment and it i» expeCled that their information will 
br available to this Departmcnt shortly. (DPA U.O. 
dt. 17-10-1977). 

30'9-1977 The matter is undrr corr~ndencf! with the State 
G<lvemment. (DPA U.O. dt. B-g-77)' 

The State Govf!mmenu of Welt Bengal and Uttar 
Pradesh have not yet fumilhed the requiaite information 
inspite of repeatrod reminders. The State Govem-
ment wu lut reminded on 17-8-77 by wireI_ mee-
sage that the requirrod information should be furnished 
to this Ministry immf!diately without any furthet 
delay. (DPA U.O. dt. 90-8-1977). 

The report of the Fact Finding Committee on N~ 
paper Economici contain 79 rf!commCDdatiODI and 
their examination and df!Cision thereon are likely 
to take lOme time more, tb0Ufh the rerommendatiODI 
are under active consideration at hihfeat If!veI. (DPA 
U.O. dt. 17-9-1977). 

The information i. tlill awailed flcm the Slale COy tin-
menu of GlYarat and Bihar. TheR Stat" have 
been remindrod by tuex to furnilh thro IC quircd infor-
mation immediately for fulfilling th~ auurancro. (DPA 
U.O. dt. 31-8-77). 



APPENDIX! U 

(Vidl para 311 of Report) 

8,.,.""", sMwmg t1u /JOsWm of asnuan&IS of Fourlh !.ok SabluJ as on tIuI 114th August, t 977 

Scasion 

Seventh Session, I~ 

EiJhth Seuioll, 1969 

No. of pending IWU-
ranees pertaining to 
.Fourth Lok Sabha 
selected by the 
Committee (5th Lok 
Sabha) for being pur-
IUed further .. on 

5th August, 1977 

No. of IWU- No. of I.SIIIl-
ranees imple- ranees out-
mcnted/dropped Itanding 
upto 11+-8-1977 

• 57S pending aaurances were originally selected by the First .Committee (1971-19711) 
of Fifth 1M Sabha for being pursued further • 

.. M~ofLaw. 



(ii) StalnnInl shDwm, till posilion oj assurlltlClS oj Fifth Lok Sablaa as l1li 1M a4'h "r,rtuI, 1977 

No. of No. of No. of 
auu- auu- _u-

Se.ion raneel caned rance. ranees Miniltry/Department 
out ilJlpIe- . out- CCIDCICI1ltId 

mentedl atanding 
dropped 

First Seuion, 1971 42 411 Nil 

Second Seuion, 1971 1007 1005 2 Miniltry of Law, Justice 
Company Affain. 

and 

Third SeNion, 1971 347 341i I Miniltry of Labour 

Fourth Seuion, 1972 831 831 ~I 

Fifth Seuion, 1972 351 3SP I Miniatry of Labour 

Sixth Session, 1972 3gB 397 I Ministry of Petroleum and Che-
micals I: Fertilizers. 

Seventh Seuion, 1973 847 844- 3 Ministries of Petroleum and 
<.:Jtemicala I: Fertllisers, and 
Home Affairs. 

Eighth Sc:uion, 1973 426 426 Nil 

Ninth Seuion, 1973 490 489 I Ministry or Home Aft'ail'I. 

Tenth Seuion, 1974 865 861 4 Ministry of A¢culture I: Irri-
etion, Commerce I: Civil 

uppliel, and Finance. 

Eleventh Seuion, 1974 362 362 Nil 

Twelfth Session, 1974 • 562 559 3 MinistriCi of Education, Finance 
and Information I: Broad-
caaling. 

Thirteenth Seuion, 1975 8gB 8g7 I ~~ of Petroleum and Cbe-
• & Fertiliscrs. 

Feurtcenth SCIIion, 1975 Nil Nil Nil 

Fifteenth Session, 1976. 105 101 4 MinistriCi of Education, Health I: 
Family Wclfare, Home AIfain, 
and Law, Justice I: Company 
Aft'ain. 

Sixteenth SCIIIion, 1976 2911 279 13 MiniltriCi or Agriculture I: Irri-
gation, Commerce I: Civil 
S~CI, Education, Home 
A am, and Petroleum and 
Chemica1a I: Fertilizers. 

Seventeenth Setsion, 
1976 115 105 10 MiniltriCi of Agriculture I: • 

Irrigation Education, Finance, 
Home Aif.i,;, Industry, Inform-
atioD I: Broadcutiq and Labour 

Eighteenth Session, 
Nil 1976 1 

7999 7Bg5 44-

4Sl 



(iii) St4ImImt sMwing "" position of IUsurane,s ofSi%1h Lok SaMa IU 011 "" 24Jh AUllllt, 1977 

Seuion 

Fint Seuion, 1977 • 

Second Senion 1977 

TOTAl. 

No. of 
aaurancea 

culled out 

21 

495 

516 

.For MiDiatry-wiae detaila, plcue lee next page. 

No. of No. or 
aaurancea aaurancea 

implemented/ 
dropped 

outstanding 

7 14 

15 480 

22 494· 



Seuion or Sbrth Lok Sabha -
Miniatry/Department 

I 
Firat Secoad 

- I 

Agriculture &: Irrigation . I 117 

Commerce, Civil Supplies lit Coop •• I 28 

Communications . · 17 

Defence . I II 

Education, S. W. lit Culture II 

External AtTain 4 
Finance , 55 
Health lit Family Welfare 43 
HomeAffain · 9 68 

Industry . 1 15 

Information lit Broadcaating . 4- 9 

Energy 14 

Labour 119 I Law, JUitice lit Co. Affairs 2S 
Petroleum lit Chemicals lit Ferza. 25 I 

I 
Planning 7 

, , 
Railways sa I 
Shipping &: Transport S 

Steel &: Mines . 13 
Touriam &: Civil Aviation · 18 

Works &: HOUIing and Supply &: Reb. sa 
Electronica I --Science &: Technology 

Personnel &: Admn. Reforms 

TOTAL . . 14 

51 
GMGIPMRND-LS Ii-2196 L.S.-l-l~77-140. 

-.. 
..so 

I 

Total 

27 

28 

17 

2 

II 

4 

55 

43 

77 

16 

13 

14-

a9 

liS 

115 

7 

sa 

3 
13 
18 

sa 
I 

.. 

.. 
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